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THE ARUNACHAL PRADESH SOIL AND
- WATER CONSERVATION-ACT, 1991

( Act No. 2 of 1992)'

(Received the assent of the Governor on 13-1-92.)

AN,
ACT

1o provide for management and improvement of soil and
water conservation in the State of Arunachal Pradesh.

. Beit enactedi by the Legislative Assembly of Arunachal
Pradesh in .the Forty-second Year of thc Republ:c of
India as follows:— i1 -

"CHAPTER~—I
PRELIMINARY"

12 {iy " This Act maybe calied the 'Ar'unac'h'al Pradesh
Sml and Wa*er Conscrvatlon Act, 1991

(2) It shall exteud to the whole of Arunachal Pradesh.

) '(3) It sha'll -come 'ilnto" forc.c' on _src‘h date as the
Government may, by notification in: the Official Gazette,
appoint. - : T

2. In this Act, unless the context .otherwise requires,—

(a) “beneﬁmary" in relatlon to :my “land benefitted of
likely to be. benefited by " the : exécl.t on of a plan
means an owner, holder "or bceupier, of ' the
land when the Soil and Water Conservation Officer
in view of the nature of his interest in the

‘ Jand- and the benefits or likely benefits to the
land . from the cxecution of the plan,  declares,
in the prescribed manner, to be the bcneﬁmary,

and includes the "successor, in 1ntc;est of the -

beneficiary ;

{b) “Board” means the State Land Use Bourd
established under section 3;

Cfe)” “Chairman"’ hme;ms the Chairman of the.Board ;

(d} *Commissioner’” mcans the Commissioner , of
the Government of Arunachal Pradesh ;

() “Depity Commissioner’ ircludes Additional
' Deputy Commissioner; = )

Short

title, ex-
tend and
commence-
ment.

Defini-
tions.
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(f) “District” Board' means the District Land use
* Board established -under section 3 ;

(z) “Government” ©_means the Government of
Arunachal Pradesh ; o

(h} *“Plan®* means a plan prcpared under this Act;
(i) “Schedule* means a Schedule to this Act;

{j) ‘‘Secretary” means thc mcmber Secretary of the
"~ "Board

(k) *Soil and Water Conservation' means reclama-
‘tion, ‘maintenance, protection and improvement of
- soil and water resources and includes any of
the measures stated in the .First .Schedule; . i

() “Soil and--Water Conservation Officer” means
any officer -appointed-;under section 6

- {m) -“State’ -means thc State of Arunnchal Pradesh

{n} “Work" means any work carried out or to be
. -carried. out under a plan and -includes pasiure
of forest provided for or raised under a plan;

(0} *Zilla Parishad/Aunchal Samity/Gram Panchayat”
shall mean as defined under 'the North East
* Frortier Agercy Parichayat Raj Regulation, 1967
(3 of 1967).

CHAPTER—IT

CONQTITUTION ‘OF THE SOIL AND WATER
CONSERVATION BOARD 'AND'. DISTRICT SOIL AND
WATER CONSER\’ATION COMMITTEE

Con- 3. (1)’ As soon as’ may be ‘after ' the commcncemcnt
stitution  of this Act, the Government shall by notification
of State  in the Official Gazette = constilute =z - State Land
Land Use Use .Board for the State and a District Land Use
Board and Board .for each District and 'such ‘Board shall consists
Distrit of such number of members as may .be specified
Land Use in the nohﬁcauon

Board. ) o

{2) The term of thc membcrs of the Board shall be for
such tenure or period as may be specified in the notification.

(3) ~When a person becomes a member of the Board by
virlue of office he hold and when he ceased to hold
which that office he shall be deemed to be ceased the
member of the Board from the date ofceasmg to hold
that -saqj0




(2)

- {1)

(a)

(b}

(),
. {d)_

(2)

(1) The functions &f " the District Beard'shall be' —

(b}

()

(d)

(€)

(f}

{g).

(b)
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The functions of the Board shghll be :—

to lay down policies for soil and water
conservatlon

o ‘devise ways and means for co-ordinating
and periodically reviewing the work under
plants and for eliminating the difficulties in

rclanon there to ;

o scruumsc the progress made under the
pilan;

to perform such othcr functions as ‘may be
specifid by or’under this Act.

The Board shall .prescribe ibe procedure in-
cluding quorum for the conduct of its business.

watcr CO[ISGI'VBT.IOII M

to direct the 5011 and Water COnservatlon
Officer to make a survey, collect data and '
prepare plans for the district or any part
thereof and to perform such other functions
incidental thereto ;

to consider and approve. the plans so pre-
pared ;

to take steps to ensure proper execution
of the plans including identification of the
institution for specific work and to watch
the progress of work thereunder ;

to make recommendations to the Board for
securing efficient exccntion of the plans;

to carry out the directives issued by Lhe
Board from .time to time with regard toa
plan ; )

to. undertake periedic review and ‘apprajsal
of the plan; and

to perform such other funct:cns 85 may be
spemﬁcd by or under this Act.

The - District Board shall prescnbc the procedure

including the quorum for the conduct of its.business.

Function
of the

" Board.

Fvnctions
of the

. (a) 1o take 6leps to educate people m seil and District

Board
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Appoint- - (1) The Government may by notification appoint a
ment of SDll and Water Cornservation Officer fcr each district
Soil and for the purpose of rthis Act.

Water
Conser- (2) The Soil and Water, Conservauor; Ofﬁccr shall excerte
vaticn the plans and perform su¢h ' other * functions - as may

Officer. be prescribcd by or undcr this Actl R

(3} The Government shall prowdea multi- disciplinary
organisation drawn from ' the - dlsc::p]mes of forestry,
agriculture, land rccords, statistics 10 assist the Soil and
Water Conservation- Oiﬁccr in formulating. and making
arrangement  for execunrg the plans.

a _‘-,.,;_.,- : CHAPTER-—III

l

PREPARAT[ON OF WATER CONSERVATION PLAN

Prcpara— - 7. (1), Whenever it , appears that "in any area of 2
vion of district itis desiruble to provide for-Seil: and Water
Soil'and Conservation, the Government may by notification in
Waler  the Official Gazette, notjfy the area in respect of which
Conser plans -to be made ' L T .

valion T ) .
Plan,

Provided’ that if such area covéfsjl:clcng 10 the
Forest Department, such notfication shall ke issted after
consultation .with . the Forest Department.

(2} After the notification ls%ucd under sub-section
(1), the Board shall direct the District Board -to pregare
a plan setrmg o.1t — "

{a) the "étent and details of the area to be covered
.by the plam,. which.shall be- on  water-shed
basis ;’ ’

(b} the details about-the proposed works:including
all or any of the mecasures menticned in the
First Schedule ;

{c) - the programme -for the excéulion'fcf the plan;

(d) work 1o be carrled out by a bcneﬁmary at
his own cost; = -

(e) the ways ‘and means for the executlon of the
- .plan in .which the -available gran.-ln-a:d sh.;ll
‘also .be:taken -into  consideration ; e E
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(f) .the institution through “’thh the work shall
: be _executed ; and . S

tg) such -other particulafs as may be pr_cs&ibed. |

(3) In imposing liability on .z beneficiary to carry
out a work at his own cost, the benefits or likes bene-
fits to 'his land for-ihat work shall' be taken into
consideration. . . :

8. (1) The plan prepared under section 7 .shall be
placed before the District Board who shall- consider
the same and «crder its publication in the manner
provide in sub-section (2) and sub-section (3),

(2) Upon receipt of the -order from the District
Board the Soil and Water Conservation Officer shall
prepare "a notice in the prescribed. form -stating the
place and time for inspeciion - of the plan. by the . public
frec of charge and such notice shall be published by
affixaticn at the office of the. Deputy Commissioper, Block

evelopment Officer and-in the village-ox area concerred
through such Officer or publics ,as may - be considered
necessary. . . C

(3) A copy of the plan shall be sent to the village
Head Gaon Buras, members of -Panchayat and the
individuals Ilkcly to be affected - by such plan.

(49 On publ:catlon of the notice. under sub-seéti0n§

(2} and (3) any person likely to be affeccted by the

plan may, within thirty days from the date of publication,

Consi- .
deration
and app-
roval of
the plan,

rnake objections or srggestions in_ writing to the Soil , - -

and Water Conservation Officer.

J

(5) On receipt - of -any objection” or suggestion
under sub-section (4} within the time notified thereon
the Soil and Water Conservation Officer shall hear in
person in the prescribzd manner and therealter submit
this report together with the objections and'suggestions
to the District Border. . [ . LT

-.l‘ J S T

{6) After conSIdcrmg the ob_]ectlons or suggestsons
and the report submirted under sub-section (5) of any
further report, if any from the Soil and Water Con-
servation Officer, the District Board may approve the
plan with or .withott any modiftication and the plan so
made shall become final if it is approved by more than:
505, of the beneficiaries.
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(7) -If more. than 50%, ‘of .the beneficiaries make
objection to the plan, the plan together report of the
Soi and Water Conservation Officer alongwith the reco-
mmendation of the District’ Board shall be placed before
the Board for final decision and the decision of the
Board shall be final. . )

Final be (9) The. plari . approved - by the Board 'shaljl
publica- published for final by the Soil and Water Conservation
tion of Officer in the preseribed mancer ard it :hall te cpen
the plan. for inspection by the public free of charge at the place
~ . and time notified in such publication.
" CHAPTER--1V-
TEMPORARY POSSESSION OF LAND AND PAYMENT QF
COMPENSATION :

Tempora- 10, (I) - ll' the Deputy - Commlssmncr is' satisfied - that

ry posse- for the -purposes: of execitirg a ‘pan itis necessary that

ssion of temporary posscssion of ary land should be ' ‘taker, he

land. may; by’ order, in consultation: with ‘the Z:la" Parishad:
Anchal Sumty Gram Panchayat concerned, direct the
Soil' and Water Conservation Officer- to take temiporary
possession  thereof for such period not excseding five’
years as may be specified in the ordcr

3] The Deputy Commlssmner may, by order,
extned from'time to tim2 the period of tamporary posse-
ssion, provlded that the total psriod of temporary posse-
ssioft sh:ll b2 in no casc ‘exceed tweatyfive years inm all
for: forest -land and ten years in case of other land.

EXPLANATION (1Y For" the pirpose of this section ‘Land’
does not include any land concred by a building
of permanent charactzr.

{2) 'The land owner’s' right to’transfer- land

shall mot be affected by this but the rights of

any tenants on the land sha]l be affected
‘ by the transfcr

Posses- 11. The Scul and Water Conservation ~Officer or any’

sion of  other Officer authorise by him on his FEehalf shall, in
land. pursuance of the order under section 10, take tsmpo-

rary possession of land': \

- Provided that such possesswn shall not be taken
without notifying” in: the prescnbcd manncr the date and
intention of takmg possess:on at Icast ﬁfleen days prior
to- such date."
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12. {1) As soon as may be after the datc of
taking possession of the land, the Seil and Water Con-
servation Offieer shall make Inqulry and determine the
compensation payable for every Vear or part of the year
during which the land remains under such temporary
possession and also the persons entitled thercto.

© (2} For the purpose of detcrmining ‘compensation
and the persons entitled thereto, the Soil and Water
Conservation Officer shall issue a gencral notice in the
prescribed form and manner rcquiring persons concerned
to file their claims in the prescribed manner by the date
fixed in the notice, provided that the Soil apnd Water
Conserviation Qfficer may, for the reasops to be recor-
ded, extend such date.

(3) The Soil and Water Conservation Officer shall
also fix a date for hearing of the claims and shall on
that date or in case of the hearing adjourned to any
other date on such other date, hear in persons and
receive the evidence that ‘may be produccd by a claimant
and also may take such other evidence as he considers
necessary. ’

(4) For the purpose of determining the compensation
and the persons entitled thereto the Soil and Water
Conservation Officer shall have the same powers as arc
vested in the court under the Code of Civil Procedure, 1508
in respect of the following matters namely (—

(a) enforcing attendence of any person and exami-
ping a person on oath or aflirmation ;

{b} . issuing commission for examination of any wit-
ness or for local investigation ;

(e} compelling production of any document ;

{3} Im determmmg the . compensation, regard shall
be had to :— E

{(a) the average net annual income from the land
derived during the threc years :mmcdmtely pre-
ceding the date, temporary prossession and in
the case of [and having no such income, the
average net annual income, if any, from similar
land in the locality derived during that period ;

(b) the damage, il any sustained, by the person
as a result of dispossession ;

Payment
of com-

pensalion.




Restora-
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ssion.
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(¢} the damrage, if any cavsed, or likely (o te
catsed to the land ; and

{d} such other factors as may aprear to the Soil
and Water Conscrvation Officer to be relevant
for the purpose of such determination,

(6) Any person aggricved by a determination made
under sub-scclicn {J; may, within thirty days frcm the
date of such determination, file an appeal before the
Deputy Commissioner or the Additional Deputy Commi-
ssioner who may pass tvch orders thercen as he decms fit,

(7) Against the dccision of the Deputy Commissioner
or the Additional Deputy Commissioner, the appeal shall
lie to the Commizsioner and finally to the Government,
within tke thiny dmys from ke cate of such deteymi-
nation or decision.

(8) The Commissiooner or the Deputy Commissiorer
or the Additionzl Deputy Commissiner as the case may
be, may enteriain an appeal after the cxpiry of the said
period of thirty days, il he is :atisfied that therc was
suflicicnt cause for not preferring the arpeal within that
period.

(9) The compensation so determined shall be paid in
cash in yearly instalments to the person entitled thereto
vrider this section and such payment shall be a final and
full discharge of the Government and its officers from
all liability to pay compensation for the period covered
by the payment, but shall not prejudice the right of
any other person to compensation to which he may
be entitled by due process of law to enforce against the
person to whom payment has been made under this Act.

(10) In case of pecrmanent acquistion, it chzll te
done under the Land Acquistion Act, 1894.

13. (1) -When the temporary possession of land is
to be restered before the cxpiry of the period fixed for
temporary possession, the Deputy Commissioner shall
after making inquity in the prescribed manner, by order
in writing :—

(a) specify the person to whom the possession shall
be restored; and

(b) declare that posscssion of the land shall be
restorcd 0 him on sich date as may be
specified in the order.
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(2) On the date specified in the said oider posse-
ssion of lard shull te decmed to have been dclivered
to the person mentioned tiacrein.

(3) The delivery of possessien of the rroperty to
the person specified in an order under sub-section (1)
shall be a final and fi(ll discharge of the Governmert
ard its officers frcm ell licb.lties in respcct of the
Itnd  but shall not prej dice any iighis n respect of
the proprty to which any other person may be cntiled
ty <ue process of law to enforce ageinst the person to

whom the possession ol the land is delivered,

(4) The Goverrmert may levy a tax callzd betterment
contricutien [rom the person to whom the temrorary
pos.cision has been rertorid ard who is berefited ty
the ¢xecution of the plan.

) (5) The amovrnt of Lettermert cortribition payable
in respect of any lind, the temporary possession of

. which has been restored shall te sich amcurt as may
be determned ty the Board or as may te prescribed :

Provided that the amovnt of ilie bcttermert contri-
biution piyable in fespect of any land shell Ee as may
be determincd by the Board cr as may te prescribed frem
time to time.

(6) D.ring temporary possestion or an restoraticm,
the subsisting rights of tenanis ad share croppers shall
not be distvrbed nor shall they bte disledged or evicted.

CHAPTER—V
EXECUTION OF THE PLAN

14. (1) - The Soil and Water Conservation Officcr may,

by notic:, direcet any beneficiary to carry out at his own

cost, any work which under the plan is to. be carried
out by the beneficiary at his own cost, in the manner
and within the peried as may be specified in the notice

(2} Where a beneficiary intimates in writirg to the
Soil and Water Conservation Officer that he is vnable
to carry out the work within the time so notified or
if the wotk is not carried out to the satisfaction of
the Soil and Water Conservation Officer within the date
fixed in that behalf or within svch further time as he
may allow. the 8oil and Water Concervation Officer
shall get the work carried out by himself and subject
to the provision prescribed in  this behall, recover the
expenses incurred from the beneficiary with such interest
as- may be prescribed,

Directiors
o execule
work.
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{3) Notwithstanding anything contained in sub-sections
(1) and (2), the Deputy Commissioner may in the
interest of the gemeral public, direct the Soil and .Water
Conservation Officer to carry out the work under the
‘general direction of the Board and the costs of such
work shall subject to the provision prescribed in this
behalf be recovered by the Soil and Water Conservation
Officer from the beneficiacy in such proportion as the
Deputy Commissioner may fix, after taking into consi-
deration of the benefit or likely benefits to the land of each
beneficiary from that work and other rtelevant matters
as certified by the Soil and Water Conservation Officer.

{(4) If the costs are not paid by the beneficiary
or beneficiaries within the prescribed (ime, -such beneficiary
or beneficiaries shall also be liable to pay such interest
thereon as may be prescribed. :

Progress 15* (1) The Soil and Water Conservation Offieer shali

report. submit to the District Board a report on the progress
made in the cxecution of the plans in such form, manner
and for such period as may be prescribed.

(2) - A copy of every progrees report shall be for-
warded to the Board. .

Entry of . 16. The Soil and Water Conservation Officer shall, on

rights and completion of the wosk under a plan, prepare a statement
ljabilities in the prescribed form showing therein the rights and
in revenue liabilities of the beneficiaries and shall forward the
rccords.  statement to the Deputy Commissioner who shall on
the basis of the statement get- the entries made in the
relevant village records and maps mainfained by the Revenue
Department and the revenue records regarding rights
_and liabilities will be prepared in accordance with any
law for the time being in force after following procedure

prescribed.

Pischarpe 17. (1) It ‘shall be the duty of the beneficiary ;
of liabilili- '

ties. ‘ {(a) to maintain and keep in repair at his
) own cost any works as required by the
plan ; and

. (B) to discharge other liabilities imposed upon
: Lim wunder the plan.

(2) Where abencﬁciary faijls to mainiain er repair the
work or discharge a liability as required by sub-section
(1) the Soil and Water Conservation Officer may cause
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the work to be maintained or repaired and liability to
be discharged and the cost thereof shall be recoverable
from the beneficiary.

18. The Board may be direct the District Board
or any other institution to evaluate any plan in accord-
ance with the criteria mentioned in the second schedule,

CHAPTER—VI
PREVENTIVE ACTION AND PENALTIES

19. (1) The Soil and Water Conservation Officer
may issue a notice to any person who does any act
on any land which is prejudicial to the interest of Soil
and Water Conservarion to suspend such act forthwith
and the same shall remain suspended till the notice is
discharged.

Evalua-
tion of
the plan.

Prevention
of action
préjudi-
cial to
Soil and
Water

~ Conser-

(2) The person on whom the notice is served may,
within thirty days of its rcceipt, file objections, before
the .Soil and Water Conservation Officer.

(3) The Soil and Water Conservation Officer shall
dispose of the objections after allowing the objector an
opportunity of being heard and in case the objection is
allowed, the Soil and Water Conservation Officer shall
discharge the notice, otherwise he shall pass an order
prohibiting the person from doing such act.

(4) Any person aggrieved by an order of Soil and
Water Conservation Officer under sub-scclion (3) may,
within thirty days from the date ‘of the order, file an
appeal before the Deputy Commissioner “hosc decision
thereon shall be final

20. Whaever voluntarily or without proper authority
damages or obstructs uny work under a plan or contravene
any of the provisions of this Act or any rule or order
made thereunder, shall be liable, on conviction, to
punish with an imprisonment for a period which may
extend to six months or fo a fine which may cxtend to
one thousand rupecs or both :

Provided that in case of continuing offence 'a fine of
rupees twentyfive per. day shall be'liable to be imposed
during the period of the continuance of such offence,

vation.

Penalties,
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' CHAPTER—VII
MISCELLANEOUS

21. A proceeding under this Act before a Seil and

ings under Water Conservation Officer or a D:puty Commissiorcr

the Act,

Vacancy

for dcfect
in consti-
tulion not
to invali-
date pro-
czedings.

Decision
by majo-
ity of
votes.

Pow:r -o
enter
etc.

or a Commissioner shall te decmed to be a  judicial
prcceedirg within the meaning cf sections 193, 196 ard
228 of t1e Indian Penal Code.

22. N> act or procecdirg of the Board cor the Dis-
trict Board shall be invelid by mercly eon th2 ground
of existznce of any viica ¢y in, ar defect in t.¢ consti-
t tton of, the Doard or the Di.trict Board.

23, If there is and diffzrence of opinion amongst the
m:mber of th2 Boyard or ol the District Brird regirding any
question, the decislon of the majority of memburs  prescrt
and voted shall prevail and in casz of equalty of votes,
the Chairman of the Board or the Di.trici Board, as the
case miy be, shall have a cisting vote

2L (1) Waesever considers neelsiary to make an enquiry
or examination in connection w.th the preparation or  eX-
ccution of a plin or repa’t or maint:nance of any work
uncer a glin, the Soll and Water Conservation Officer, c¢r
any Offizer dily authorised in this bchalf, may,—

(a) enter upon any land ard structrre or any-
thing artached to land and underiake surveys
or take l:vels thereen; and

(b) do svch othcr things or action as may con-
sider nccessary cr excreise zli powers ardhdo
all things in respect of sich lard as may
be ordered or directed by the Government
under the provision of scction 4 of the Land
Acquisition Act, 1894, to the eflect that land
in the lacality is likely to be nzeded for public
purpose.

(2) In every case of entry upon any land the Soil
and Water Conservation Officer or thz person making
the entry shall ascertain and record the cxtent of the
damage, if any, caused by th: entry or inthe execution
of any work to any crop, tree or land and within one
month from the date of suth entry, compensation shall
be tendered by the Suil and Water Conservation Officer,
to th® owaer or occapier of the laad or propariy as the
case may be.
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(3) If the tender of the compcnsmon is not accepted
within 2 week of thz tender, th: Soil and Water Con-
servation Officer shall forthwith refer the matter to the
D:puty Commissioner who shall decide the matter forth-
with and in determining the amount of compensation,
the D2puty Commissioner shall be guided by the pro-
visions of sections 23 and 21 of the Land Acq.isition
Act, 1894 :

Provided that regard shall be had to the diminulion
in the market value, at the time th: awarding compen-
sation is claimed, and where such market value is not
ascertainatle, the amount of the annual aet profiis of
such property so demaged.

25 Nothing in the Indian, Registration Act, 1908 shall
be deemed to require the registrajion of any document
or map forming part of plan prepared under this Act.

26. Subject tothe rules made under this Act any per-
sons shall have access to all documsnts and maps pertaining
to plans and copics thereof shall be furnished to any
person applying for the sam: on payment of the pres-
cribed free.

27. Save as otherwise provided by or under this
Act, any determination or order made in pursuancc of
the provisions of this Act or the rules made thercunder,
shall be fina]l and shall not be questioned in any court
of law,

28. No suit, prosccution or other proceeding shall
lie against any Officer or servant of the Goverament for
anything done or action taken unler this Act without
the previous sanction of the Government,

29. The provisions of this Act shall have affect not-

Registra-
tion of
documert.

Public ac-
cess to

documents
and maps.

Determina-
tions and
orders to
be final.

Sanction
for prose-
cation.

Provisions

withstinding anything inconsistent therewith contained in of this Act

any other law for the time being in force.

30. {1) Th: Govearnment may, by notification in
the Official Gazelte, make rules for carrying out the pur-
poses of this Act.

to over-
ride other
law.

Powers

make

rules,
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~ (2) Without prejudice to the generality of the for-
egoing powers such rules may prowdc for all orany of
the following maltters, namely —

{a) the procedure for the manmer of declarmg a
person to be beneficiary ;

{b) matters relating to the constitution of the Soil
and Water Conservation Board and District Soil
and Water Conscrvation DBoard ;

(c) appointment -of Soil and Water Conservation
Officers and its powers and functions; -

(d) the manner of notifiying the intention and date
of taking over of temporary possession ;

(e) the manner of enquiry for determining the
compensation payable for the land of which
temporary possession has been taken and the
persons entitled thereto ;

(£} the time within which the costs of work carried out

by the Soil and Water Conservation Officer shall

. be paid by the beneficiary and the interest on
such costs ;

{g) the form in which and the intervals at which
progress report shall be submitted by the Soil
and Water Conservation Officer;

(h) the form of statement of rights and liabilities of
the beneficiaries ;

(i) the statements, returns, registers and other record
required to be maintained by or under this
Act;

(j) the form and manner of service or publication
of notices under this Act or the rules made
.thereunder ;

(k) HAlling and disposal of objections and appeals
under this Actand the procedure to be followed
in regard thereto ;

{I) the duties of any officers or authority having
jurisdiction under this Act and the procedure
to be followzd by ‘such officer or authority.; and

{m) any other matter which is to be or may be
prescribed,

L T T T T P RS, P L
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FIRST SCHEDULE
[See section 7 (2}]

Soil and Water Conservation scheme wunder section 7
may include all or any of the following items :—

(1) Tdentification of priority watershed in accordance

with the m:thodology prescribed by the Board,

(2) Survey aand investigation of priority watershed
for preparation of management of plan.

(3) Measures relating te control of -erosion due to
water and wind, such as —

(a)

(b)

()

{d)

(e

(f)

(g)

(h)

Construction of contourfgraded bunds (narrow
base lerrace), banch terraces bund is with
surplusing arrangements for planting on earth
fill surfaces;

levelling of land and improvement of soil by

applying appropriate amendmenta, measures and
fertilisers ;

adopting appropriate farming/tillage practices, °

such as contour cultivation, strip cultivation
shallow{deep cultivation etc. ;

growing up quick maturing leguminous crops
during rainy season and growing row crops
with appropriate conservation measures ;

retirement of any land from cultivation if its
continuance uander agriculture is prejudicial to
that land or some other land ;

aflorestation of degraded Torests and nom-agri~
cultural Iands alongwith closures and necessary
soil moisure conservation practices with a view
to promoting improved tree growth ; from forests
and village woodlots ;

development of grasslands and fuel-cum-fooder
reserves in waste lands, community/government
lands with appropriate erosion control and
meisture conservation measures such as' coniour
dykes and check dams, ctc.;

controlfregulation of grazing, felling or lopping
of trees or clearance of bushes; '
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(i) raising of utility tree plants on privatefcommunity/
waste lands with a view to provide ad.litional
supplies ol food fodder as well as vegetables,
besides raw-materials for subsidiary industries
and income there from such as planting of sisal,
cashewnut, sasbania grandflora drum, stick,
amla etce, ;

() planting and growing of trees, shrubs or grasses
for providing shelter belt or wind breaks for
other protection purposes ;

{k) prevention for breaking up marginal and sub-
marginal lands for cultivation purposes ;

(I) controlling and establishing torrents, landslides
and slips, road-side and catle paths erosion,
etc. by biological and engineering measures, such

as chec dam, spurs, retaining walls, revelments,
cte,

(4} Construction of carth and masonary works in
field gullies and ravines, including catch water
drains, wherever necessary.

(5) Construction of small storage structures including
ponds at appropriate locations in privatefcommurity/
government lands with a view to ijncreasing surface
detension and dzpression siorage in the catchment to
promote greater infiltration, reduce silt load in channel
flows, peak flows farms, ponds and other water harves-
ting measures such as combined with erosion and gully
control works, restoration of degraded lands for better
management, (or increasing institutionalisation of incident
rainfall by creating potential for providing protectivef
supplem2ntal irrigation and increases productions taking-
up nalla plugzing, fteld bundhis, psreolation tanks, cte.
with a view to increase better ground water recharge
and subsequent utilisation for productive as well as
domestic use of water,

(6) Measures for controlling water logging and
impeded drainage, development of water logged areas
into ponds, opening of drainage ditch, increasing number
of culverts and other cross drainage works for releasing
large purtions of the alTected area for devclopment and
utilisation for productive management,

(7} _ De:velopment and reclimation of lands  subject
to salinity, alkalinly, by providing appropriate drainzge
system with storage” ponds, whenever ncc:ssary, applying
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amendments, impounding water for washing down the
injurious salis and taking up appropriate crops for
reduction of harmful salts for increasing aggrepate pro-
duction.

(8) Improvement of sandy soil hy eonstructing
bundhis, planting of grasses, shrubs and trees, levelling
of a land, restricting depths of cultivation, growing
1 1zuminous crops and controlling grazing and exgloitation.

(9) Taking up consolidation of holdings in accor-
dance with the relevant law on the subject in areas
for better use of land and available water and disposal
of thz excess water.

(10) Maintenance and repair of works conductive
to s2il and water conservalion, whether these works
are exceutad under the plan or otherwise.

(11) Introduction of system for utilising products
such as sisal Ieaf, cachew pads, etc, for enhancing
employment and income therefrom.

(12) Sich other measures as may become necessary
uad:r th given physiographic, climatic and socio-economic
conditions prevailing in th: area and as prescribed by
the District Board or the Board,

SECOND SCHEDULE
(See Section 18)

EVALUATION OF THE SOIL AND WATER
CONSERVATION PLANS

S1il and water conservation plans needs to be evaluated
or a3 tis:d pario lically for idzatifying tecnical approach-
es for m=isuring bznefits and collecting time seiies data  for
the purpose and also to identify Lhe kinds of benefits
and their sub-divisions.

The benefits will comprise in general as follows :—

A. PROTECTLYE BENEFIIT:
(i) Direct land protection against erosion such as

gullying ;

(i) Peotaction ta the existing produ:tion lram eroding
lands mentioned under (1) above;

(iii) Appreciated valuz of restored land ;

{iv) Proportionate investment on dam and its command,
protected under major, madium anl minor irriga-
tion projects.
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B. PRODUCTIVE BENEFITS:

(i)
(ii)

(iif)

Additional rainfed production from catchment
of the structure ;

Additional production from mini command of the
structures ,

Production from restored and irrigated lands which
were otherwise cut of cultivation or plant manage-
ment,

C. EMPLOYMENT GENERATION :

(i)

(i)

(iif)

(iv)

(v}
(vi)

{vii)

Casual employment due to construction of bunds,
terraces, raising of plantation etc .;

Regular employment due to intensification of land
management or improvement of croppingfplant
management ; '

Ratio of the post-project employment (regular) can
be termed as employment improvement ratio
and taken sa an index for charging the aflectiveness
of the plan and its implemen:atien. Th= evalpation
shall take into account the investment made on
plan/iceatment ete,

Land ¢reatment ;
Land restoration ;

Construction of erosion control and water
harvesting structures ;

Mini Command Dcveloplinent.

In order to carry out such analysis it would be nece-
ssary (o -select certain mini project areas representing
typical pickage of conservation practices and provide ade-
quate funds and personnel for collection of pre-project
and post project date. The collection of data can be
of two categories—

(1)

Hydologic and scdimentation including climatie
and water-shed attributes ; -and :

Sacio-economic data which will cover family, size
and cconomics, holdings, crop and plant manage-
ment production and return, employment.
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